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. Irrign. & Power o ‘

[Pr. K. L. Rao] charges which will come in course

Balmels to Gapnjam. But centwetion of payment during the ysar emding

between Thiruvilla and Talcher will the Slst day of March, 1974, in res-

take @ long time because, if I remem-  Pect of ‘Ministry of Irtigation aad

ber correctly, the distance between Power'."

ihpse two places will be 320 km.. So,

that will take some time. Denannp No. 84—InrraaTion aNp Frooo
CoxtroL ScuzMzs

ved.
have asked Bihar and West Bengal

to settle various details regarding the
project. Beyond this, I am afraid, I
cannot say anything about this since
I have already exceeded my time.

1730 hrs

[Dr. SarADISy Rovy in the chair

MR. CHATRMAN: There are sOme
Cut Motions which have been moved.
1 ghall put all of them together to the
vote of the House.

All the Cut Motions were put and
negatived.

ssary to defray the charges which
will come in course of payment dur
ing the year ending the 31st day of
March, 1974, in respect of ‘Irriga-
tion and Flood Control Schemes'”

Demanp No. 65—Power Bcazmzs
“That a sum not exceeding Rs.

4,91,12,000 on Revenue Account und
not exceeding Rs. 56,32,07000 on

during the year ending the
day of March, 1974, in respect of
‘Power Schemes'.”

1731 hrs.
MINISTRY OF AGRICULTURE
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“That a sum not exceeding Rs.
1,21,88,000 on Revenue Account be
pmtedwththhwmu
the sgum necessary to defray , ke
charges which will come in course
of payment during the year ending
the 31st day of March, 1074, in res-
pect of ‘Department of Agriculture’.”

Drmsxp No» 2-~AGRICULTURE
MR CHAIRMAN. Motion moved:

“That a sum not exceedng Rs.
70,79,90,000 on Revenue Account
and not exceeding Rs. 239,06,33.000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year cnding fhe
315t day of March, 1974, in respect
of ‘Agniculture’.”

Demanp No. 3—Fisnenmes
MR CHAIRMAN. Motion moved:

“That a sum not exceeding Ras
26334000 on Revenue Account
and not exceeding Rs 75.25,000 on
Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which
will come in course of payr-ent
during the year ending the 31st day
of March, 1974, in respect of ‘Fishe-

ries'”

DevaNd No 4—Axmaar HussaxprY aNp
Damy

MR. CHAIRMAN: Motion moved:

Dramawo No. 5—Forzst
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding HRs.
4,84,43,000 on Reveritle Account and
not exceeding Rs 4,17,000 on Capi-
tal Account be granted to the Pre-
mdent to complete the sum neces-
the charges which
will come In course of payment
during the year ending the
day of March, 1074, in respect of
‘Forest'.”

Demanp No@—PavMmexts 10 Inomax
CouUNciL. or AGRICULTURE RESRARCH

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs
28,4584.000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray
the charges which will come mn
course of payment during fe year
ending the 31#¢ day of March, 1074,
in respect of ents to Indian

Council of Agriculture Research’.”
DEMAND NO, 7—DePARTMENT OF Fooo
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
134,27,94,000 on Revenue Account
and not exceeding Rs. 7,44,27,000 on
Capital Account be granied to the
President to complete the sum nece-
ssary to defray the chargeg which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1974, in respect of ‘Depart-
ment of Food"."
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[Mr. Chairman]

the 31st day of March, 1974, in res-
pect of Department of Community
Development’.”

Dxvaave No. 9—Drxrakrasnr o Co-
OPERATION

MR. CHATRMAN. Motion mewed:

“That a sum not exceading Rs.
2,70,00,000 on Revenue Account and
not exceeding Rs. 30,5047,0006 on
Capital Account be granted to the
President to complete the sum nece-
ssary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day
of March, 1974, in respect of ‘De-
partment of Cooperation’.”

The Demands are before the House.

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move:

“That the demand' under the head

‘Department of re’ be
reduced by Rs. 1m§nm
[Government’s cilfous attitude

towards the drought-affected
areas in the country. (8)]

“That the demand under the head
‘Department of Agriculture’ be
reduced by Rs. 100."

[Faillure of the so-called green
revolution to make any impacton
the rural economy and this
“green revolution” has accentu-
ated the social and economic ten-
sion in the countryside. (10)]

“Thét the demand under the head
‘Department of Agriculture’ be
reduced by Rs. 100.”

[Failure to take necessary steps
for the sabilisation of agricul-

tural prices. (11)]

D.G. Min. of Agri. AFRIL 18, 1973
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peasantry as the present land
legislations  (Indluding  celitng
legislations) are directed mainly
at strengthening the stranglebold

of the rich peasants in the coun-
tryside. (12)]

“That the demand under ths head
‘Department of Agriculture’ be
reduced by Rs. 100"

[Failure to take vigorous and
positive steps for sustained
growth in agricultural production
which even after 28 years of in-
dependence, remains very much
subject to the vagaries of nature.
£13))

“That the demand under the head
“Department of Food' be reduced
by Rs. 100.”

[Failure to take action against
the Food Corporation of India
against which allegations of
serious nature have been levelled
in the House (31))

“That the demand under the head
‘Department of Food’ be reduced
by Rs. 100.”

[Failure to direct the Govern-
ment of Haryana to abide by the
Central and State laws, rules and
regulations in respect of export of
rice from Haryana to Mahara-
shtra. (32)]

“That th¢ demand under the head
‘Departmen! of Food' be reduced
by Rs. 100.”

[Refusal 1o nationalise the
Sugar Industry in spits of repeat-
ed demands raised by large sec-
tions of the public in the country.
(33)1

“That the demand under the head
‘Department of Food' be reduced
by Rs. 100.7
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“That the demand under the head

tral Act, in respect of acguisition
of land in the district of Gurgaon,
Harysna, for a Private Company,
viz, Maruti and Co., Ltd. (40)])

BHRI D. K. PANDA (Bhsmjanagar):
1 beg to mowe:

“That the demand under the head
‘Department of Food' be reduced to
Re. 1"

[(Failure to nationalise sugar
industries in the Private sector

in the country. 27

“That the demand under the head
‘Department

[Failure to complete the minor
irrigation schemes long proposed
to be completed. (39))

“That the demand under the bead
‘Agriculture’ be reduced to Re. 1.”

[(Fallure in forthwith rejecting
the propossl of the All-India
Sugar Millowners’ Assoelation to
take over and run the sick sugar
mills in the country. (81)]

“That the demand under the head
‘Agriculture’ be reduced to Re. 1.”

[Fallure in evaluating an inte-
grated policy on suger. (82)]

. “That the demand under the head
‘Agriculture’ be reduced by Re. 100.”

[Need to give priority to agro-
industries in all the States in
general and in Orissa in parti-
cular. (83)]

“That the ‘demand under the head
*Agriculture” b¢ reduceq by Rs. 100.”

Mbmwam in-
. dustry at Nayagerh in Ovissa and

a jute industry in Cuttack district
in Orissa. (@401

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100.”

[Need to present the Interim

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100.”

{Need to develop agro-indus-
tries in each state wherever there
are possibilities. (86)]

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100.”

[Need to introduce the Orissa
Land Reforms Amendment Bill
in its original form immediately
during this session. (87))

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100"

[Need to take effective steps for
distribution of Government fallow
land of 20 lakh acres in Onssa
among the lendless Adivasis and
Harijans through popular com-
mittees. (88))

SHRI RAMAVATAR SHASTRI
(Patna): I beg to move:

“That the demand under the head
Agriculture’ be reduced by Rs.100.”

[Failure to supply full quantity
of toned milk to token holders at
D.MS. depots. (42)}

“That the demand under the heaa
‘Agriculture’ be reduced by Rs 100.”

(Failure to start bome delivery
service by D.MS. {43)).

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100,

(Failure to look into com ts
regarding distribution of at
DM.S. depots 44)].
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“That the demand under the head
‘Agriculture’ be reduced by Rs. 100.”

[Failure to check malpractices
by the staf at D.MS. depots
(45)].

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100."

[Failure to supply milk in time
by D.M.S to Tcken holders (46)].

SHRI K. SURYANARAYANA
(Eluru): I beg to move:

“That the demand under the head
‘Department of  Agriculture’ be
reduced by Rs. 100.”

| Failure to constitute Tobacco
Board immediately for the benefit
of the tobaeco growers in the
ccuntry (47)).

“That the demand under the head
“Agriculture’ be reduced by Rs. 100.”

[Failure in implementation of
land reforms schemes 1n the
various States (48)].

“That the demand under the head
“Agriculture’ be reduced by R 100.”

|Failure in proper distribution
of chemical fertilizers to the
farmers in time (49)].

“That the demand under the head
“Agriculture’ be reduced by Re 100."

{Failure to distribute the Gov-
ernment land to the landless agri-
cultural families in Kolleru area
West Godawari district of Andhra
Pradesh (50)].

“That the demand under the head
*‘Agriculture’ be reduced by Rs. 100.”

[Faflure to provide sufficient
credit facilities to the small and
marginal farmers (51)).

“That the demand under the head
- ‘Agriculture’ be reduced by Rs. 100.”

fFaflure to start Crop and
Cattle Insurance Compeny for the
benefit of the farmers (52)].

DG. Min. of Agri. 4%

“That the demand under the head
mmm of Food' be reduced by
100.

[Failure to nationalise the sugar
factories in the couniyy (53)].

“That the demang under the head
‘Department of Cc-operation’ be
reduced to Re, 1.

(Failure to supply required
material such as iron and steel
and cement to the new co-opera-
tive sugar factories under con-
struction (54)].

“That the demand under the head
‘Depariment of Coc-operation’ be
reduced to Re. 1.”

[Failure to recommend to the
State Governments to recruit
qualified technical persons to
manage the co-operative sugar
mills (59)].

“That the demang under the head
‘Department of Co-operation’ be
reduced by Rs. 100"

(Faflure in working of co-
operative rice mills in Andhra
Pradesh due to lack of working
capital (56)].

“That the demang under the head
‘Department of Co-operation’ be
reduced by Rs, 100"

[Fallure in working of Super
Bazars due to mismanagement
and lack of proper supervision by
State Governments (57)].

“That the demang under the head
‘Department of Co-operation’ be
reduced by Rs. 100.”

[Need to allocate more funds to
the new co-operative sugar fac-
tories which are under construc-
tion as the cost of the material
has gone high than originally
planned (58)].
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[Failure to organise the Co-
operative Labour Societies in all
the Statés (39)).

“That the demang under the head
‘Department of Co-operation’ be
reduced by Rs. 100.”

[Failure to organise prcducers-
cum~consumers co-operative gocie-
ties in the country (80)].

SHRI GADADHAR SAHA (Birb-

hum): 1 beg to move:

“That the demand under the head
‘Agriculture’ be reduced to Re. 1.

[Failure to provide employment
to the uneducated and landless
agricultural labourers to save
them from starvation and starva-
tion deaths (81)].

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100."

[Need for increase in allotment
of minor irrigation scheme and
fund to West Bengal Government
for constructirn of shallow tube-
wells. m cluster on Government
owned and operated scheme and
on loan scheme for hackward Bir-
bhum District and other districts
of West Bengal. (82)]

“That the demang under the head
‘Agriculture’ be reduced by Re 100."

[Desirability of increase in
allotment of minor irrtgation
schemes and financial assistance
to West Bengal for construction
of deep tube-wells and river lift
irrigations for backward Birbhum
district and other districts of West
Bengal (83)].

“That the demang under the head
“‘Agriculture’ be reduced by Rs, 100."

[Fallure to provide -cimemical
fertiliser at reasonable (fiwed)

rate and high yielding variety of
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seeds (wheat and paddy) in time
and prcvide loan to the medium
small farmers. (64)]

“That the demang under the head
‘Agriculture’ be reduced by Rs. 100.”

{Fallure to stop eviction and
give protection against eviction to
share croppers (65).)

-“That the demand under the head
‘Agriculture’ be reduced by Rs. 100.”

[Need for increase in number
of poultry block units, poultry
village units, fishery block units,
and fishery willage umts set up
and to be set up in every district
of West Bengal duning the Fourth
Five Year Plan. (66))

“That the demanc under the head

‘Department of Food' be reduced by
Rs. 100.”

{Fallure to check black market-
ing and adulteration in foodgrains
and essential commodities. (67)]

‘That the demand under the head
‘Deparument of Food' be reduced by
Rs. 100.”

[Failure to check price rise in
foodgrains. (68))]

“That the demand under the head
‘Department of Food' be reduced to
Rs. 100.”

| Failure to get the closed sugar
mill at Ahmadpur 1n the district
of Biurbhum of West Bengal re-
opened and reinstate the jobless
workers there. (69))

“That the demand under the head
‘Department of Community
ment' be reduced by Rs. 100.”

|Fallure to implement the re-
ong of the Consulta~
tive Commitiee on Community

Development and Pamchayst Raj.
(70)]



403  D.G. Min, of Agri.

{Shri Gadadher Saha]
“That the demand under the head

‘Department of Community Develop-
ment' be reduced by Rs. 100.”

[Need to advise the Panchayat
Department, Government of West
Bengal to avoid carelessness and
arbitrary attitude in the matters
of acquisition of land for exten-
sion of existing road for Shib-
nagar in the district of Birbhum
in terms of provision of Land
Acquisition Act which is a Cen-
tral Act. (71)]

“That the demand under the head
‘Department of Community Develop-
ment’ be reduced by Rs. 100.”

[Failure to release the funds
alocated to West Bengal and so
many other State Governments
under Crash Scheme for Rural
Employment during 1972-73. (72)]

“That the demand under the head
‘Department of Community Develop-
ment' be reduced by Rs. 100.”

[Need for increase in allotment
of units and blocks under special
nutrition programme and applied
nutrition for coverage of total
areas of all districts of West
Bengal affected by drought during
Fourth Five Year Plan period.
(73]

“That the demand under the head
‘Department of Community Develop-
ment' he reduced by Rs. 100.”

[Need for sanction of many more
schemes and allotment of early
release of more funds under
Crash Scheme for Rural Employ-
ment for backward Birbhum dis-
trict and other districts of West
Bengai (L ))]

“That the demand under the head
‘Department of Community Develop-
ment’ be reduced by Rs. 100.”

[Need for extension of feeding
programmes for inclusion of all

AFPRIL 18, 1573
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“That the demand under the head
‘Department of Community Develop-
ment’ be reduced by Rs. 100.”

[Failure to hold regular elec-
tion to Panchayat Raj bodies in
Weu‘Be:}nl and to introduce
direct election to all Panchayat
Raj bodieg there, (76))

MR. CHAIRMAN: The cut motions
also are before the House,

*SHRI B. N. REDDY (Niryalguda):
Mr. Chairman, Sir, it need not be
particularly stated that agriculture is
the most important fleld of activity
in this country. Therefore the field
of agricuiture can be considered as the
touch stone to the efficacy of the vari-
ous policles of the Government of
India. To state briefly, the present
condition of our agricultural produc-
tion 1s that we are forced to import
foodgrains from TUSA, let alone
achieving self-sufficiency in the mat-
ter, after a continuous rule of Con-
gress Party for 25 years. The Gov-
ernment itself stated that a major
portion of our country is in the grip
of famine and drought.

Today this country’s food situation
has deteriorated to such a level that
it i= not in a position to fulfil the
targets get by the Government. It is
doubtfu] very much whether the food
produetion would touch the hundred
million ton level.

The fact that production hag de-
teriorated, that we are forced to de-
pend on other countries for import of
food grains continuously, and a major
portion of the country is in the grip
of famine, go to prove the miserable

*The original speech was delivered in Telugu.
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fallure of the so called soclalist poli-

shamelessly
ing its professions and promises,
would like $0 quote here from th
speech of hon. Minister Shri Fakhrud
din Ali Ahmed made during the last

m -~

of the country like drought in Maha-
rashtra, Andhra Pradesh and Mysore,
floods in Bihar, UP. and West Bengal
and cyclone in Orissa, I hope we shall
end the year with a production of 112
to 113 million tonnes of foodgrains.”
The Minister further states that “Five
years ago, we had declared that we
shall stop all concessional imports
ifrom outside, That promise has been
fulfilled by us. Not only concessional
imports of foodgrains have been stop-
ped, but we are no longer importing
foodgrains even on commercial ac-
count. I hope in a few commodities,
we shall become self-sufficient within
two to three years time.” I need not
separately mention here that the esti-
mates of the Minister have proved to
be wrong and the Government has
failed. It {s strange to see this Gov-
ernment taking shelter in such outmo-
ded and sncient kxcuseg like monsoon
for its farlure in the agricultural field.
This monsoon is the only shelter that
15 available to the Government from
the Finance Minister Chavan to Agri-
culture Minister Shri Shinde

The Congress has been in power for
the last 25 years. For the last 10
years the Government has been pro-
claiming from the roof tops vocifer-
ously that the country is advancing
towards self-reliance in the field of
agriculture, In an age of space roc-
ket and great industrial advancement
it is a clear proof of failure of the

mldmhmitthattthm

this Government is taking shelter in
such lame excuses.

If you see the extent of irrigation
only 21 per cent of the cultivable area
of land ig irrigated. It would be an
undisputed fact that the conditions
would have been different if this Gov.
ernment had really helped the poor
farmer in his endeavour and rescue
him from the clutches of capitalistic
land holders. The present state of
affairs, on the other hand, is the re-
sult of the policies of this Govern-
ment to shield and safeguard the in-
tereats of the landlords. I therefore
submit, Mr. Chairman, Sir, that it is
improper, baseless and absurd for this
Government to blame mother nature
for the failure of their bankrupt
policies.

Now I would like to take up some
points in detail, Coming to the agri-
cultural production we are yet to see
the Government achieve target of 112
million tons of toodm‘a.l‘.n.l I hope
the Minister would be in a position to
state that the country has achieved
a hundred million ton target at least.
But the present conditions in the fleld
of agriculture in the country reveal
a different story. That the 3/4 of the
the country 1s in the grip of severe
famine is a fact which has been stated
by the Government itself. In a rc-
view of drought situation in India it
has been stated that “227 districts out
of 340 and a populaion of about 20
crores out of 56 crores haves been
affected under drought conditions in
the country in varying degrees” We
know that the Government has come
out with facts in this connection.
Which State is not in the grip of
famine these days? We know that
Bengal is in the grip of severe famine
that people are migrating in large
numbers, The Government is aware
of the fact that the State of Andhra
Pradesh is being crushed under the
severe famine for the last two years.
It is also a fact that all the members
here have submitied to the Govern-
ment that the State Gowvérmment
Andhra Pradesh {5 completely par
lised anid not in a pogition to fase the

a

?
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situation of famine there. The State is
forced to beg for food from other
States because of this situation.
We cannot hide the fact, even if
we want to, that people are
torcad to migrate with bag and
baggage to other areas due to lack of
fodder for the cattle, food and drink-
ing water in the State of Maharashtra.
What answer has the Minister to give
in such a situation? The Minster
stateg that the Government is taking
all relief measures necessary to com-
bat such a situation. I would like to
ask the Minster as to why we are
torced to face such a situation? Why
did not the Government take neces-
sary preventive steps? The fact that
3/4 of the country is in the grip of
drought or famine 1s unequivocal
proof of the fajlure of the polices of
this Government. I would like to
submit that the present famine cond:-
tions are like a judgement on the
bankrupt and futile policles of the
Government,

You talk of green revolution as a
great solution to all these problems.
They say that they are helping the
farmer in getting fertilizer, and in
following new and scientific techni-
ques in the field of production. I think
that Shri Fakhruddin Ali Ahmad or
Shri Shinde may not talk so confi-
dently of this green revolution us
they did last time. Here I would like
to quotg Miss Frankel, a consultant to
the US Aid Mission in India. In her
book, ‘India’s Green Revolution’ she
writes: ‘“Nevertheless, the benefits
‘have been heavily weighted in favour
of the large farmer (the cultivator
with 25-30 acres or more) who has
‘been able to exploit full potential of
1ihe new technology. Although 15 to
25 acres farmers have also experienc-
ed absolute inereases in output and
income, the gap between the large
and medium fsrmers has undoubtedly
widened. Small farmers, those with
10 to 15 acres have so far made only
marginal gains, and ultimately they
may even find their farm operations
over-capitalised and  uneconomic.
Some farmers with less than 10 acres

WAPRIL 16, 1973  D.G. Mih. of Agri. 408

pnvn experienced an absolute deter-
igration in their economic position
with the increaging difficuity of Anding
leased land on ressonable terms.
This is the result of the green revolu-
tion. Another fact that kas been
brought out in a recent survey that
was undertaken in Punjab is thal
there 1s an increase in the number of
large landholders. A scientist by
name Shr; Asoke Rudra stated that
“In fact, a research study has report-
ed that in the Punjab land qwned by
big farmers increased between 1955-56
to 1967-68 by almost 9.5 per cent
This average hides a significant vari-
ation in the rates of expansion. Faims
of the size groups 20-23 acres expand-
ed by 4 per cent whereas those of the
size groups 100—150 acres jncressed
by 45 per cent. Most of the addition
to the size took place through pur-
chases.” 1 therefore like to submit
that this green revolution has created
a green class instead of ameliorating
the conditions of the small farmers. It
is clear fact that this green revolution
has in no way helped in the increase
of stgndard of living of the weaker
sections of the society. I would there-
fore submit here that our ruler-
should undertake a thorough study in
order to assess the conditions in which
our villagers are Hving at present,
People living below the poverty | ne
increased fram 50 per cent to 70 per
cent. There is no doubt that a maio-
rity of these are the people lLiving in
villages. Another noteworthy fact i«
the increase in the number of agri-
cultural labourers.

This Government is proclaiming that
it would distribute surplus land to the
landless poor. But what do we sce?
Because of its policv of safeguarding
and supporting these vested interests,
the small farmers are forced to be-
come landless agricultural labouiers,
In Bengal we know what had happen-
ed In the so called socialist regime of
Shri Siddbartha Shanker Ray., A
majority of the share croppers who
were given land were squeezed out of
that land because of oppressive poli-
the present day Government.
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supporting the exploitation of the
landléess poor by the capitalist land-
lords, these poor farmers are denuded
of their small holdings and are forced
to become agricultural labourers. Here
I would like to state that in 1961 the
percentage of cultivators wag 53 per-
cent whereas in 1071 they have dwin-
dled to 41 per cent. When the agri-
cultural labourers were 16.1 per cent
in 10il1 the number increased to 25.8
in 1871, How did such a
situation arise? Today the Govern-
ment says that they are determined to
distribute surplus land to the landless
poor. But the glaring fact is that the
small farmer 1s being exploited by the
unscrupulous capitalist landlord. Can
you deny this? Can you disprove it?
You cannot.

Due to a receni study on unemploy-
ment it has been quoted that the
number of unemployed people is of
the order of 26 million. This is the
number that is accounteq for. We
would not know as to what wowd be
the number that is not accounted for.
The unemployment is growing day by
day.

Coming to the availability of food
the Government says that it has pro-
cured the total available foodgrains.
The main question is whether the
availability of foodgrains have in-
creased to the farmer who is the main
source of production? It is of no
consequence if you say that you are
getting foodgrains from USA or USSR.
According to Economic Burvey 1972-73
the availability of foodgrains is 430
grams in 1958, It is 428 grams in 1972.

in terms of ounces it is 15.21 in 1056
and 1511 in 1972, Can you say that
you are in a position to supply fnod-
grains to the common man at reason-
able prices? How many falr ®orice
shops are there in the villages? I

which fact you took pains to propagate
1n the Radio, was not available in any
fair price shop. The rate which you
have determined for paddy is a higher
rate than that which is prevalent in
the market. If you try to make this
procurement as a trump card for all
evils it will not solve the probl~m.
This fact is proved amply by the situa-
tion which is existing now.

Cormung to land reforms it has be-
come a shameful drama of mockery in
your hands. I have stated this even
last time. In reply to a question hon.
Shri Shinde stated that 50 to 80 lakhs
of acres of land would be availablc for
distribution. Previously it has bgen
stated by the Planning Commission
that the surplus land available for
distribution would be 4 crore acTos.
Where is the comparison between 4
crores and 50 or 60 lakhs? If you ree
the availability when you actually go
to distribute the land in the States the
position, Mr. Chairman, is as follows:
—“It you take the estimates of the
availability of the Iand after these
Acts, the picture becomes clear When
the Madhya Pradesh Govermnent
adopted a ceiling law, the Government
expected 17,16,000 acres of land to be-
come surplus. But the present esti-
mates show that not more than 50.900
acres of land can be available for dis-
tribution. In Rajasthan, against the

expectation of 21,80,000 hec-
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in the welfare of the down trodden
masses. That is why the variatian in
the figures that are stated by the Plan-
ning Commission and the Govermmnent.
The Government is further interested
to secure its position of power and
that is why it is trying to hoodwink
the people at large.

Recently the Planning Commusiion
has constituted a task force, which
states “The

failed to bring
changes in the agrarian  sector”.
Among the reasons for poor perform-
ance, it is mentioned ‘lack of political
will' and the hiatus between precept
and practice and the inadequacy of
the administrative organisation in
practically every State” Therefore
this Government lacks the will to
implement the land reforms. They
have only a will to keep their porition
of power in tact. It is only for this
purpose that they have distributed,
land if any. The question today is
whether the Government is determin-
ed to do away with the system of
landlordism and release the down
trodden and the oppressed from the
clutches of these landlords. The way
the Government is implementing its
policies prove their intentions to be
otherwise. The Government itself
constitutes of capitalists and larndlords
in a different garb. That {s why our
Jeader stated that it is not land to the
tiller, it is land to the landlords. It
is not land reforms but it is land-
lords reforms.

On the basis of the Chief Muusicrs

guidelines. What are those guidelines?
Do they leave some land to the land-

one cen hold 27 acres
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were set by the great soclalists Shri
Shinde and Shri Fakhruddin Ali
Ahmed. Therefore the crux of the
problem is that this gystem of Jand-
lordism should be broken and the
people that are being exploited for
generations should be rescued from
the clutches of these landlords. That
this Government is not keen on such
a task is proved by the history. This
Government in their anxiety to retain
power and to protect the interests of
the landlords goes to the extent of
oppressing the weaker sections of the
society. This Government's hands
are polluted with the blood of the
poor, the down trodden and the wea-
ker sections of the society.

Finally, I woulg like to conclude
that the so-called revolutionary slo-
gans which you take cannot any lor-
ger hoodwink the people The ounly
solution to this problem is that the
people should rise unitedly to fizht
oppression, exploitation by the verted
interests. T can also assure this
power hungry Government that it
cannot hoodwink the people for lone

st =X W 7 fan? (FFI-
qr) : "Wy wEwEE, i 8
fearem o7 3 vt wreew g€ @ e
# et wERy w1 giew TATNA FATE
st v5 feare ®7 Ty 71 )
g W ¢ fears Y dwrery 0
FFT WIfge | dEATSE W A §
fir 9 gar#t gfrardh wefram & 3761
o F7A ¥ firg Fieer et Y srawgeaT
¥ wur s w7 &t wva & fe
sty @z YT art ¥7 wravaeAr
&1 g st A e WY I g
vgr & a1 W wwd vw qr ¥ W §
£ o T § IR wTAT, W AT
o & fo agr € w0 vh 1 R
Iefirar Wt ofr e ¥ s ok §
oz & st wgem & wm st fe
# T% TC T WY ¥ ) oy W Ry
gfzomeae & yrowrt @ arfe g
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@t ¥ S g Y Wl el gy
W ¥ ey T ¥ o fr
sfes Tar aox fefeww wrawaw
§ ) ra¥ frg gt sivdeE e
gt foreimre awere sy afwr v
et T o7 4 I A W= &
™ o TN frwd ff o &, ) e
JAET O §Y WY |

gau ogq & fawrf w7 ) fawrd
% fag ol wvec X wga ¥ anew
e & fg & ¥fiew fee o 9t 70 sfir-
e WY wreaed ¥ & ox e g @
b fag aft e S g &
foar mar & | W wrw § fe oft
g wart wwfa Wy " §
oY §B TAW AT AW WA | AT
mifae forddey ot @@ & oo
¥ gy W X gwn v . fowwy gw
AggA Y KT ¥ IR 9T &7 ¥ fam
o aft g7 ufew arew gz E
TO gAT0 @t o & e gk & T
wgr arzeeriow § ) agr & fan s
dfwar Ay gn ¥ T av fAw
w47 fev agy g vem aw ¥ fawa
qreft AET N g2 H7 RO Fg wwT WY |
WA AV ET | OF A WO A
fruré 7 we § W gE ag ow
ol waer ot g wwdt ¥ 0 g
Aot A @ e g
] o ey gfn ¥ gy Hrerht
A g Wi gw wreeeni & e f
a0 fir fagre & qud §, Qo dro Wi aww
¥ ofr ¥ o gw I AT WY ST
TR T ¥ wifew w1t a1 dw
ot 3 Fver & v, ity & fafg e
&t o} warer § vawr oft Oy 3O ™
v ans § gt go o ¥ Wit ¥
ofen ¥, poew & ofar & et
oK o gk ¢ v frgwr o
el v ST aw N & g g

Zo fto w9 ow fogrf fremr dwic
T wRA § 4y IS ) oy ar
TR W ot WA gw @ A §
7 5 ¥ go Yo Wt 1 go Yo ¥
VA S AW WY U w6 B4
T8 ¥ g ¥ e gEd wm O
AN § WE g o I gt ¥ A
Frrerdt 7Y & 1w g Y s e
T & fod W Wy A 3@ vH 97
& s wrgen | g3 ol o e wy
T A X e fear ) oaR gR
77 wawy #r @ fe gwrd darar wd,
gufy fs aafy =fen 1 Afes w8
ooy fie @t ® S & fog o 2
g5z &1 gravgwar € ag wediw

MR CHAIRMAN: Please continue

your speech tomorrow. Now we take
up Half-an-Hour Discussion

18 hrs

ARREST OF MEMBERS—Contd.

MR CHAIRMAN-' I have to inform
the House that the Speaker has recei-
ved the following telegram, dated the
15th April, 1978, from the Superin-
tendent of Police, Ujjamn-—

“Shr; Phool Chand Verma, Mem-
ber, Lok Sabha, was arrested on the
15th April, 1973, at 1580 hours, un-
der Sections 3/7, Essental Comumno~
dities Act, for violating “an ohb
Inter District Movement of Food-
grans. Shri Verma was remanded
to judicial custody under the order
of the sub-Divisional Magistrate.
Presently be is lodged in Bhader-
ongarh Jail, Ujjein.”



